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Central Administrative Tribunal, Principal Bench

O.A. 1984/96
e with .
C 0.A. 1990/96

New Delhi, this the 9th day of March, 2000

Hon ble Mr_Justice Ashok Agarwal Chairman
Hon ble Mr.V.K_Majotra, Member (Admnv)

\
\

A

0.58.1904 /96

Dhani Ram,

Life Guard,

under the Director fEdu tian) Delhi,

R0 272/18, Meera Nagar, Khanda Road,

Guraaon. : .- Arolicant.

(None present)

1. Union of India throwxh
the Chief Secretfary,
Govt . of NCT of Delhi,
5, Sham Nath Marg,
D=lhi-110854 .

2. The Secretary (Edusation),
Govi . of NCT of Delhi.

5, Shamnath Marqg,
Delhi-110054.

W o

Director (Education),
Qld Secretariat,
Delhi~11@054 .- Respondents .
(By Aclvocate Shri D.S. Jagotra proxy for Shri
Rajinder Pandita)

Q. .A..1990/96

Brahm Dutt,

Life Guard,

uncler the Director (Eduzation) Delhi,

R/o M~2/11C, Rudh Vihar, :
Phase—~1, Delhi-iload4l #malicant-

(None present)

Versus
1. Union of India through
the Chief Secretary,
Govi. of NCT of Dﬂlhl,
‘5, Sham Nath Marg,
Ce21hi- 110054 -



- du ies of LlfP Cuards-—

N S

2. Thmi~ecretary (Eﬁﬂcatlon)
' GovtE. of NCT of Delhi,

‘s, Shamnath Marg,

Delhi~ 11@@54-‘ g

3. Director (EdUPatlon)
".01d Secretariat, Lo :
Delhi~110@54_ - W e T Respondent

(By. Adwocate Shri‘D;S- Jammtra proxy for shri
Rajinder Pandita) .

'O R D E.R (Oral)

Points involved in both these N_As are similar

and hence the same are being dispmsed of by this common
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2: . --The applicants.are in th= 2mplovment of
the -Education . De nrtmpnt "of the respondents. as D

L

emplovees | App11cant ire DUA 1984 /96 is’émbloyed as a
. A ) t . : ; . N
Mechanic~cum-caretaker whereae“_ the applicant, ‘in

D.A_1920/96 is employed as Lﬁhﬂratory Aéaistant-- Both

of them were directed to perform the duties of Life

. Guard  in addition to their normal duties. They were:
inétrlntedi_to heip th@‘ Swimming . Instructor in  the

i

Swimmirky Pool . Afhrms id instruction was‘is&ued\by the

Deputy hwrehtor Eduﬁdt '(qp “ts). By thﬁ' pro“ent:

o Q,&ﬁ‘ *ho appllﬁant~ claim frwt thoy chmuld be redularlyA

appointed as Life Pualds in tr e'sc.le of RQ-14@®M26®0

with effect_%rom,theﬂdate they were _asked to perform the

v e f T

S 3. e “have p@rused Lrp ent:re nmtnrlal wh1ch

has  been Placed on‘_rmhord . nd we flnd that the

’ épplicants at nﬁ stage havn hppn appnnntod to tho ‘pn$t
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" of Life~Guar&a_ A11 that haQ bPen dnne is thhelp and‘

assist theﬂ“Swimm}ng Instructor., ThlS dqu» they,‘were

reduired ~to  .do in 'additioh_ to the duties 'of
Meéhaniowcumwcaretaker' and- Lal: :atorv Asslstant-4' The

- —

aforeqald ordnr and d1rpct1on reqnlrlnn the ;applicants~
to perfmrm the additibnal du ies was issued [23% fhe then -

Deputy 'Director ‘Educatioh (qportf), ] g% is ot the

. ’ . ' \

"appointingﬂ authority for fhﬁ poet of Life Guard.  The

applicarmts ‘were pever paid the salary of Life Guards.

They“bénﬁihﬁed to dréw their salaries of tﬁe'posts of

M@rhanlr*cum »eta;ér nd thnratﬁrv Acalstant In the

. gi‘cumstanceg, the praver bontained in the present D_As

‘,_._ ) Lo N .
circumstances are dismissed.. No order as to coste

for  regularising their services to.the post of Life. -

Guand cannot  be  sustained. Prp sent 0As Tin the

_é; . Let fa,‘cdpy.'of this bhder lbé' ket in

0.8 1990/96-. o : : , \
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